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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

SITUATION ARISING OUT OF THE INDEFI-

NITE STRIKE BY ENGINEERING WORKERS

IN JAMSHEDPUR AND OTHER TOWNS IN
BIHAR

SHRI JAGDISH CHANDRA DIKSHIT
(Uttar Pradesh) : Sir, I call the attention of the
Minister of Labour, Employment and
Rehabilitation to the situation arising out of
the indefinite strike by engineering workers in
Jamshedpur and other towns in Bihar due to
non-implementation of the recommendations
of the Engineering Wage Board.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): Sir, about thirty to
thirty-five thousand workers of seven major
engineering establishments in Jamshedpur
have been on strike from the 18th of
November, 1969 to press their demand for
higher wages. The strike followed a series of
as yet inconclusive meetings of the State level
tripartite committee set up to go into the
matter. This Commitee was constituted in pur-
suance of the unanimous agreement reached at
an earlier tripartite meeting held at Patna on
the 13th of September 1969 for the purpose of
working out an agreed wage structure for
workers in the Engineering Industry in the
State of Bihar, in the context of of the report of
the Central Wage Board for Engineering
Industries.  The  Wage  Board's re-
commendations not having been unanimous,
the approach to implementation has been in
terms of State region-wise settlements. The
State level Tripartite Committee last met on
November 15, 16 and 17. 1969. During the
course of these discussions, the Committee
was given to understand that the strike at
Tirnshedrjur would take dace from the 18th of
November, 1969, unless the Committee was
abU to bring about a wage settlement before
then.

The Labour relation machinery of State
Oovernmpnt of Bihar is seized of it. The
needed liw and order arrangements at
Jamsbedour have been provided The State
authorities have appealed to the workers to
resume work so that the tripartite negotiations
can be carried forward in the proper at-
mosphere.
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We are in touch with the State Government
and have advised them to try and bring the
parties together for further negotiations.

SHRI JAGDISH CHANDRA DIKSHIT :
Sir, after all the Wage Board was appointed as
far as back as December 1964 and the Report
was given as far back as in February 1969 and
the Tripartite Committee meeting was held at
the national level on the 1st of March. What is
the reason that the progress has been so slow
and the workers have been left to pine and
suffer?

SHRI BHAGWAT JHA AZAD:

Sir, as is known—I have already said it also
on various occasions in the House—it takes a
long time for the Wage Board to give its
recommendations. It was given on 1st March.
After a couple of months we called a Tripartite
Committee in which it was decided tbat this
should be left to the different regions to settle
it because the report was not unanimous; it
had four sets of recommendations, from the
Chairman and independent members, then
from the employees, then from the private
sector employers and fourthly from the public
sector employers. Therefore the State
Ministers and all others agreed that it should
be left to the State Governments region-wise.
In the State of West Bengal it has been done.
In Bihar they were meeting but this strike has
taken place.

SHRI JAGDISH CHANDRA DIKSHIT :
How much more time will you take? Six years
have already elapsed. For how many more
years should the workers wait for the final
determination of their wage claim?

SHRI BHAGWAT JHA AZAD:

As I have already said, first the Wage Boards
were successful but for the last two or three
years the Wage Boards have not been so
successful because their recommendations are
not enforceable by law. We have to go only by
Persuation in this case. After the Report was
received in this case, we immediately went
into the matter and took early action but
unfortunately the Wage Board
recommendations are not unanimous; there
are four sets of recommendations and that is
why these recommendations are brought at the
table of the employers and employees for
some kind of settlement.
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SHRI Ml LKA GOVINDA
REDDY (.Mysore) : Sir, the Government
have appointed Wage Boards for many
interests and the recommendations of some
oi the Wage Boards have not been imple
nentcd and have not been accepted. In view
of the fact that the management will always
try not to accept the recommendations of
the Wage Boards, will the Government
bring forward a legislation to make it
obligatory that whenever a Wage Board is
appointed, its recommendations, whether
they are unanimous or  majority
recommendations, will be made acceptable
and ihey will be implemented as statutory
recommendations? That is number one.

Secondly, I would like to know whether
there is any proposal before the
Government to discontinue the appoint-
ment of Wage boards for settling the
disputes arising out of the demands made
by the workers in different in-dus'ries and,
if so, what other machinery the
Government is thinking of to settle these
disputes.

SHRI BHAGWAT JHA AZAD : Sir, as |
said before, it is a fact that the working of
Wage Boards has not been satisfactoiy
lately because their recommendations are
not enforceable by law and, therefore, the
workers  have  to suifer. Their
recommendations come after a long period,
say, 3, 4 or 5 years. After t iat when the
employers are asked to implement them,
they say "No.". We can f>nly persuade
them and goad them. T iat is all we can do.
In the light of this the National Labour
Commission ha; given a recommendation
regarding Wage Boards. We have discussed
this ecommendation in the 26th Indian 1
.abour Conference; we have discussed it in
the Tripartite Com-mitttee and a view is
coming round tbat if at all, S r, a Wage
Board has to come, its recor imendations
should have the basis of enforcement.
Therefore this point is very pertinent and
We are considering thi* important
recommendation of the National Labour
Commission. Abou the second one, if we
accept the firsl recommendation, then there
will be n > question of having any more
Wage Beards.

SHRI BANKA BEHARY DAS (Orissa)
: Mr. Chairman, from the reply of the
Minister I think the Government is not aive
to the serious situation in Jamshedpur,
because all  these
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engineering industries cater to the needs
of Defence industries,  Defence Department,
and also export promotion work. May I know,
Sir, from the Minister, when the Wage
Board  recommendation has been given and
all these recalcitrant owners are not im-
plementing, then why the Government of
Bihar declared the strike illegal, following
which about 103 workers of TELCO have
been suspended by now, and Indian Tubes have
also suspended more than 20 workers though
everybody says that the strike is absolutely, [OO
per cent, peaceful. May I know, Sir, from the
Minister in  view of the urgency of the matter
whether, instead of giving much more
importance to the legality or illegality of the
strike—I have already asked why—whether,
instead of going into the technical aspect of the
problem, they will compel the owners of the
engineering  establishments there to accept the
recommendations of the Engineering Wage
Board. In this connection 1 may say that the
Minister called a meeting of the Tripartite
Committee in Patna in  the month of
October where some of the owners accepted
the position to implement the Wage Board
recommendations, and they said it will be
done within two months. And when in
November, on the 15th. 16th and 17lh of
November, the Tripartite Committee met, they
all went back on the assurance  that  they
had given in the month of October. So in
view of this may [ request the hon. Minister
that the' Government should compel in
every way the employers to accept and
implement the recommendations immediately
so that a solution to that strike takes place
immediately and  export promotion and
the Defence industries do not suffer because
of the continued strike?

SHRI BHAGWAT JHA AZAD:

I agree with the hon. Member that we should
not go into the technicalities about the legality
or illegality of the strike. (Interruptions) If
you will say that, the strike in TELCO has
been declared illegal, I do not want to say that
because that does not help The workers.
Because you are saying, therefore I have fo
say this. I am only replyina to Shri Chitta
Basu. What the hon. Member said, I agree
with him. I agree that at this hour our
important duty should be to maximise produc-
tion. Sir, the labour is on strike since
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the 18th and the labour is about 30 to 35
thousand, and therefore I have impressed upon
the Government of Bihar and also on the
employers and so also the employees that we
should try our best to end the strike imme-
diately and maximise production and come to
the negotiating table. Only one point I would
like to clarify, what the hon. Member has said.
Sir, as I have said, we could not do anything
excepting that we should bring the parties to
the negotiating table. And that we did in the
State of Bihar. I had been myself there and
called the three parties, and I appointed a
negotiating machinery of the employers and
employees with the Adviser oil Labour to the
Government of India as the chairman. As the
hon. Member said, it is true that they had
decided on two months to finish the work. On
the 17th of October they decided that within
two months—that means by the 17th of
December—they would finalise it. They had a
second meeting on the 6th and 7th November.
They had their third meeting on the 15th. 16th
and 17th of November. But in the meantime,
when fhey were negotiating, well, the workers
were preparing to go on strike. Now I am not
pressing that point, but what I am saying is
that I have requested the em-plovers and the
employees that the strike should be called off
immediately. Other things follow, whatever
you have said, but we should try to make them
call off the strike immediately.

SHRI P. C. MITRA (Bihar) : Sir, just now
the Minister was giving some facts about the
negotiations. Now, may I know whether it is a
fact that the strike was to commence from the
lith of November but if was deferred for a
week on the intervention of Shri T. P. Singh,
Adviser to the Bihar Governor, who gave an
assurance to the Chairman of the Co-
ordination Committee of labour unions, who
had called the strike, that the Tripartite
Committee was to decide the matter within a
week; secondly, whether the emnloyers'
representatives in the Tripartite Committee
instead of coming to a settlement on the
question of waaes, unnecessarily dragged on
the matter and, in order to provoke the
workers, refused to continue the negotiations
on the 17th of November; thirdly, whether the
recognised union of TELCO
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workers affiliated to th, INTUC did not join in
the strike call but the strike call was given by
the rival TELCO workers' union of which Dr.
M. K. Akhourie is its working president, who
is also chairman of the co-ordinating com-
mittee of the unions which had called the
strike, and whether the president of the
INTUC union who has no hold on the
engineering workers will not be thrown out of
the Tripartite Committee as a representative of
the workers who has no locus standi as they
had not called the strike but yet all the workers
are on strike. With such persons or
representatives in the Tripartite Committee
can we expect any justice, any settlement, as
the employers and the workers
representatives, both, are in league so that
there might not be any settlement? They are
only there to refer. Therefore, wiH the hon.
Minister kindly answer these questions?

SHRI BHAGWAT JHA AZAD : Sir, as |
have said earlier, 1 think this should be
appreciated in the House; I am saying about
the facts. But the views and opinions may be
otherwise.

I am saying about the facts. The fact is that
the negotiating machinery was sitting all the
time. I met on the 18th of October and decided
on a time limit of two months. It means they
were going to finalise it by the 17th of
December. Then their second meeting was on
the 6th and 7th November. Then they met
again on the 15th, 16th and 17th of November.
It is a fact that when this negotiating
machinery was going on, there was a Co-
ordination Committee there under the
chairmanship of the hon. Dr. Akhourie, who
has no locus standi in the labour world. He
does not belong to any union; that is also true.
(.Interruptions) I am only replying to your
points. I will not hide anything, I am only
replying to your points. 1 agree with you
that on the

II th of November, when the negotiations had
been going on, they said, "We wiH go on
strike." The negotiating committee consists of
not only the employers and the Government
but also all the trade unions. The AITUC
union was there. The INTUC union was there.
They, at first, requested that the strike be
postponed for two months if nothing in the
meantime came about within the two months
decided on, by the 17th of December. But the
strike was on. It was first the employees who
withdrew from the negotiations and
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then, when tl e strike was on, the employers,
on tie 20th, said that they would also w
thdraw from the negotiations. This is the
factual position.

SHRI CHITTA BASU (West Bengal) : Sir.
as far as the statement of the hon. Vlinister is
concerned it is partially true but as has been
widely reported in ti e press the negotiating
committee at a certain stage of negotiation
persuaded the workers not to start the stril* on
the Ilth November and they assi red the
workers that the finalisation of the wage
demand will be done befor, ne 17th
November and in case there v as no
finalisation of the wage dispute the workers
could go on strike. Sir, in this case I also want
to draw the att ntiort of the hon. Minister to
the fa<Jt that the employers' representatives
ind also the INTUC representatives of the
negotiating committee withdraw and it is
apprehended by the workers that there is a
conspiracy to come to a settlement between
the employe! i and the INTUC leader who has
got no locus standi among the workers. Ano T
thank Mr. P. C. Mitra who has foi the first
time spoken something true.

MR. CHAtRMAN
question.

Please put your

SHRI CHITTA BASU : If it is the

case will the hon. Minister make it abundantly
clear to the House that no such settlement
between the employers and the INTUC will
be given recognition by the Government of
Bihar bee-iuse in t' af case the labour unrest
will not be put an end to but rather it will
agitat ¢ the workers more and bring in the
question of law and order to a serious
proportion?

In the meantime may I also know from the
h >n. Minister whether it is not a fact fiat the
employers, particularly the TFLCO, have
stopped the delivery of letters to their
employees, have forcible closed Government
fair price sbops and have also suspended
hundreds of workers for their participation in
1 ie illegally-declared illegal strike’ Ther -fore
mw T know from the hon. Minister whether in
his endeavour to brinij al out a sneedv
settlement of the mntter be would advise the
Bihar GoveTmen to make a concrete
suggestion 1:> the employers, particularly to
withdraw all those suspension orders and stop
all those provocative
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actions so that a proper climate can be created
for an amicable settlement between the
employers and the employees on the lines of
the Wage Board recommendation. Meantime
they should say that no such agreement
between a section of the employees, that is,
the INTUC and the employers is going to be
recognised by the negotiating committee or
the Bihar Government or the Government of
India. That alone will create a healthy climate
for an immediate settlement of the issue.

SHRI BHAGWAT JHA AZAD:

So far as the first question is concerned it is
true that llth November was the date on which
they wanted to go on strike. They had formed
a coordination committee consisting of all the
non-recognised trade unions plus some
political parties and they decided on llth
November as the date on which they should
go on strike. That is a fact and the Tripartite
Committee persuaded them—it is also a
fact—to postpone their strike but it is not a
fact that within seven days they said they will
be able to bring about a settlement. Sir, it may
be appreciated that the Wage Board went into
this question for years and could not make
any unanimous recommendations. There were
four sets of recommendations. This Com-
mittee wanted only two months which were
not given to them.

About the INTUC representative having no
locus standi that is the union that is
recognised there and therefore it has got a
locus standi there.

About the third point that no agreement should
be brought about between the recognised union
and the employers I cannot say what will
happen in future. All that I am trying to say is
that in this negotiating machinery ~where all
the neople concerned are there—the
AITUC is there, the INTUC is there— the
negotiations should star* i“media-telv. For
that as the hon. Member has said one of the

important things to do is to withdraw
suspensions,  victimisation etc. and I have
advised that the strike should  be called

off and all  these things that had haonened
should be lonVpd into and immediately the
parties should be brought to the negotiating
table. I have already advised the Bihar
Government on the lines as the hon.
Member has suggested.
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SHRI D. THENGARI (Uttar Pradesh) : Sir,
I want clarification on three points. Firstly it
is customary for the Government to examine
all the recommendations and to approve some
of them or all of them. May I know whether
the Government has shirked its responsibility
of approving the recommendations in this
particular case so that they are leaving
everything in the lurch?

Secondly, in view of this experience in
Bihar may I know whether the Government
has come to realise that the present recognition
in law is not the real recognition when the
recognised union does not command enough
influence to control, guide and direct the
workers and therefore does the Government
realise that the rules for recognition must be
changed, so that instead of relying upon
verification of membership secret ballot of
either all the workers or of unionised workers
is introduced for this purpose?

Thirdly, in view of the expenditure
incurred and the time lost in this process of
Wage Boards will the Government think of
converting the Wage Boards in future by
changing their character and composition into
tripartite forums for collective bargaining ?

SHRI BHAGWAT JHA AZAD:
Sir, it is a fact that when Wage Board
recommendations used to come before
Government in the past we used to call the
different parties, know their views and we
have taken decisions as in the case of cotton

textiles. In this case as I had impressed upon
the House this Wage Board had no
unanimous or even near-unanimous

recommendations. There were four sets of
recommendations one by the Chairman and
the independent members, second by the
private employers, third by trie public sector
employers and fourth by the workers and that
also with some dissent note. Therefore when
we called the Tripartite Committee of the
trade unions, the  State Governments and
the employers, they themselves agreed that it
should be left to reeion-wise settlement.
Therefore we have not shirked our
resrjonsibilitv: we have acted according to the
decision of theTrioartite Committee where
there were the workers' representatives also.

Secondly about recognition, it is
known to hon. Members that recognition is bv
verification. We had referred i this matter to
the National Labour I
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Commission; they have also not suggested
whether it should be by verification or by
secret ballot. They have left it to the Industrial
Relations Commissions to decide what should
be done. When I called a meeting of the State
Governments at the Indian Labour Conference
excepting Delhi and West Bengal the
consensus was for verification. Therefore this
process continues. I do not agree with the hon.
Member that the recognised wunion in
Jamshedpur has not got the fallowing because
we go by verification.

About Wage Boards I have already said it
should be looked into as to whether in future it
should be a decision by the collective
bargaining strength of the workers and
employers or whether the Government should
enter in each stage and set up Wage Boards
which take time. It is an important question
which we are considering.

SHRI G. A. APPAN (Tamil Nadu); May 1
know from the hon. Minister the total loss
of working days as a result of the strike, the
loss of wages, the loss to the industry, the
loss in production and the value of the
national dividend that we will have to forego in
view of the strike? May I know from the hon.
Minister if it will not be possible for him to
constitute a Committee consisting of Members
of the Council of States as well as of the Lok
Sabha to go to the spot, study the situation on
the spot and make a recommendation to the
Government? Will it not also be advisable for
the Government to immediately go there
rather than sit here and tell the parties what
to do ? It is necessary that  they should
study the situation on the spot from all
angles, not only from the tripartite point
of view hut also from the consume!s'
point of view, from the value point of view and
also from the point of view of the national loss.
I would request the hon. Minister to reply to
all the points that I have raised.

SHRI BHAGWAT JHA AZAD:

It is true that there is loss of wages and there
is loss of production. That is whv on the
advice given by Members working in trade
unions like Mr. Chitta Basu and Mr. Banka
Behary Das, we are trvins to see that the strike
ends immediately. We are takins pll nossible
measures and the situation is being studied on
the spot. The Labour Commissioner is there
and other officers arc
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there. We arc in constant touch with
them. If I w re to go there directly, they
would have hauled me up.

SHRIMATI YASHODA REDDY
(Andhra Prade-;h) : I do not profess to
have any speci ilised knowledge in the
field of labour or trade unions, but as a
lay person I would like to know this. The
Minister, , nswering questions, said that
the Wage Board recommendations were
coming Very late. They take five or six
years and implementation of the
recommendatio s is not feasible. Neither
the employers implement them nor is the
Government able to get them im-
plemented. May I know why this farce of
appointing Wage Boards at all? Why not
the Government relieve us of this farce
and headache? Is it not a fact that the
National Commission on Labour receiv
ly recommended the cancellation of these
Wage Boards and solve the probl m by
arbitration? Is the Government seriously
considering doing something lor labour
or is it going to entertain us with this
farce for some more years?

SHRI BHAGWAT JHA AZAD : This
question 1 have replied to in detail in this
House. These Wage Boards were serving
a good purpose, but in the last two or
three years, as I have repeatedly said, the
recommendations were not  being
implemented and they are not enforceable
in Law. Therefore, I agree w ith the hon.
lady Member and it 1s a fact that the
National Labour Commi sion has given a
recommendation. Wt have discussed it in
the Indian Labour Conference and we are
giving due weight to it. We are
considering wh; t we should do in this
case.

SHRI M. V. BHADRAM (Andhra
Pradesh) : The Minister has said that the
Wage Board has taken four years to give
four se s of recommendations and already
about ten months have passed after the
recepit of the recommendations. So, for
nearly five years the workers hxv to wait
to get any wage increase. Is it not a
prolonged delay? In view of this will the
Central Government step in immediately
and restore the statx s ano as it obtained
on the 17th or 16ti November and use its
influence as it lad done in the case of the
iute strike n West Bengal? They should
call the parties to Delhi and try to settle it
as tarly as possible.

. 1969]
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SHRI BHAGWAT JHA AZAD : 1
agree with the hon. Member. As I have
said in the past also, it is a prolonged
delay. As the Wage Boards are
functioning now, they take three, four or
five years and the workers have to wait.
It is a prolonged delay. That is why we
are seriously considering the
recommendation of the National Labour
Commission on the Wage Board and we
shall decide what should be done. The
hon. Member has given the advice that
we should go back to the previous
position, when there was no strike and no
victimisation, and try to settle the matter
as early as possible. We are taking all
possible steps. We are in touch with the
Bihar Government. I hope some solution
will come out.
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PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS (1967-68) OF THE
POST-GRADUATE INSTITUTE OF MEDICAL
EDUCATION AND RESEARCH, CHANDIGARH

AND RELATED PAPERS

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRIP. C. SETHI) : Sir, on behalf

of Shri K. K. Shah, I beg to lay on

the Table, under sub-section (4) of



